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FINANCIAL EXPRESS

ZONAL OFFICE GURGAGQN, Plot No. 16, IRCON Tower, 4th Floor, Sector-32, Gurugram-122003

WEDNESDAY, DECEMBER 11, 2024

The

The

ther

Whereas, the undersigned being the Authonzed Officer of the INDIAN BANK, under the Securitization and Reconstruction of Financial Assets and Enforcement of Securty
InferestAct 2002 and in exercse of powers conferred undersecton 13112) read with nude B & 9 of the Secunty Interest{ Enforcement) Rules, 2002 issued demand notices on the
date mentioned against account and amount stated hereinafter calling wpon them to repay the amount within sixty days from the date of recept of said nofices.

undersigned has taken possession of the property described heredn below in exercise of powers conferred on hem under section 13(4) of the said Actread with rule 8 & 9 of the
said rules on the dates mentioned against account and amownt below,

the charge of the indian Bank for the amount along with future interest, cost, expenses and charges.
We draw attention ko the provisions of section 13{8) of the Securitzation and Reconstruction of Fmancial Azsels & Enforcement of Secunty Interest Act, 2002, and rules framed

Possession Motice (For Immovable Property) [Under Rule-8{1) of Security Interest (Enforcement) Rules, 2002]

Bomrowar/GuarantorMortgagor having faded to repay the amount, notice s hersby given to the Borrower/GuarantonMartgagor and the public in general that the

Bormrower/GuarantorMortgagor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject o

g under which deals with your iights of redempbion over the secunties.

FROM NO. INC-25A

Advertisement to be published in Newspaper for
conversion of Public Company into a Private Company

BEFORE THE REGIONAL DIRECTOR,

MINISTRY OF CORPORATE AFFAIRS

NORTHERN REGION
In the matter of the Companies Act, 2013, section
14 of the Companies Act, 2013 and Rule 41 of the
Companies (Incorporation) Rules,
AND

In the matter of M/s CITICAP CHANNELS
LIMITED having its registered office at 8,
SAGAR APARTMENTS, 6 TILAK MARG,
NEW DELHI-110001 ...Applicant

Notice is hereby given to the General Public that the
Company Intending to make an application to the
Central Government under section 14 of the Companies
Act 2013, read with aforesaid rules and is desirous of

ZONE DELHI II, B-38/39, INDUSTRIAL AREA, S
PHASE 1, NARAINA, NEW DELHI 110028

TENDER NOTICE

Invitation of Tenders through E-Procurement systems

NORTHERN RAILWAY

ey Ty W ) Fumieh & Shod Dasik Principal Chief Materials Manager, Northern Railway, Mew Delhi - 110001, for
ST L and on behalf of the President of India, invites e<tenders through e-procurement

for supply of the following tems =

Sq.Ft., on Ground Floor or with combination of

PREMISES REQUIRED S. | Tender Briet Deseription Oty. Closing
Bank invites offers under two bid system, for| [M@-|  Me. . Date
premises, measuring carpet area 1500-1700 o1 | 02241013 | ¥ DEEP GROOVE AXLE PULLEYS o —

COMPLETE SET

Ground Floor & First Floor on lease basis for aI
minimum period of 15 years for Branch office at
ChawriBazar, Delhi.

o2 | poz4233q | CABLE ASSEMBLY HAND BRAKE

FOR BMBS

2068 NOS | 20-01-25

ZONAL MANAGER

Last date of submission of tenderis 31.12.2024 Note . 1. Vandars may visit the IREPS wabsite i.e. www.ireps.govin Sy [5]
For detalils, visit our website: for detalls. 2. No Manual offer will be entertained, b

https://www.punjabandsindbank.co.in| | Tender Notice No. 80/2024-2023 Dated:- 10.12.2024

SERVING CUSTOMERS WITH

ATBR2024
A SMILE =]

The Jammu & Kashmir Bank Limited
IMPAIRED ASSETS RECOVERY BRANCH (IARB)

Date - 10.12.2024 Place - Gurgaon Sd/- Authorized Officer, State Bank of India

qdsna SigieIE a® q punjab national bank POSSESSION NOTICE

51,
Mo,

... 598 =7 ootE)

..the name you can BANK upon! (For Movable/lmmovable Property) (Rule 8(1))

Whereas, been theauthorized Officer’s of the Punjab National Bank under the Securitization and Reconstruction of Financial Assets & Enforcement of Security InterestAct, 2002, and in exercise of
powers confered under Section 13 read with the Securify Interest (Enforcement) Rules, 2002, issued demand nofice/s on the dates mentioned against each account calling upon the respechve
borrowar's o repay the amounl as mentioned against each account within 60 days from the date of notice(s )/ date of raceipl of the said notice(s). The borrower having failed to rapay the amount,
nofice is hereby given to the borrower and the public in generalthat the undersigned has taken Symboelic Possession of the propery described herein below in exercise of powers conferred on him
under sub-saction (4] of Section 13 of Act read with Rule & of the Securty Interest Enforcement ) Rules, 2002, on the borrower’s in particular and the public in general is heraby cautioned nol todeal
with the propertyies and any dealing with the properiyies will be subject io the charge of Punjab Mational Bank for the amounts and interest thereon. The borrower's /guarantor’s '/morigagor's
attenlion is Invited Lo provisions of sub-saction (8) of seclion 13 of the Act In respect of lime avallable Lo redeam tha secured assels.
| (a) Name of Branch (b) Name of Account (3] Demand netice Date Oiitatamitling sk 5
(e} Mame of Borrowers/Guarantos/ Description of pro Maortoa (h) Symbalic
Mortgagor & Address " property gage Possession Date | date of Demand notice

1.| Branch: Gymkhana, Meerut B All the part and parcel of Residential House MPL No.|  18.09.2024 Re. 11,20,827.00

ah. Kumvar Pal Singh S0 '5h. Mahavir Singh [Borrower), Add : House No. 35, Chaitanya Puram, [ 43, Old Mo.35, Plot No. B measuring 247 3g yard

Mauchandi Ground, Meerut - 250002, Smt. Pooja win Sh. Bhupinder Singh (Do Sh. Kunwar Pal | situated at Chaitanya Puram, Garh Road, Mearut In 09.12.2024 further interest we.l
Singh) (Being legal Hair of Late Smt Vimla {Co- Borrower)), Add : C-7/244, Yamuna Vihar, | the name of Smt. Bimla W/o Sh. Kunwar Pal Singh e ([ C 1092024 + Charges and
Poessession

Delhd- 110005, Sh, Lalit Kumar Chandela S/o Sh, Kunwar Pal Singh (Co- Borrower) Add - | The sides and Boundaries as per litle deed are: East
Howse Mo, 35, Chaitanya Puram, Mauchandi Ground, Meenid - 250002, Smt Meha Chandela 33_ r_E"?! Adjoining Eﬂ Feat """'_lm':' Road, West: 33 feat
Dio Sh. Kunwar Pal Singh (Being legal Heir of Late Smt Vimla (Go- Borrower)), Add: House | B0ining 12 feet wide service lane, North: &7 feet
No. 35, Chailanya Puram, Nauchandl Ground, Meerut - 250002, Sh, Umesh Kumar S/o Sh Bdjoioiig. Plol No. ¢ houss of Smil. Basantl. Dend,

i : ; =outh; 68 feet adjoining 12 feet wide service lane then
Hem Chand (Guarantor), Add: Village - Jatauka, Kaithwari, Meanat - 280502, Rajendra NEI.-EEF Maarit

as on 31082034 +

dirdiection ol recoweny iy
after 31.08.2024

Date: 10.12.2024 Place: Meerut Authorised Dfficer, Punjab National Bank

E-AUCTION SALE NOTICE E-Auction of Properties: 26.12.2024

e Bank of India, Zonal Office, New Delhi Zone, “5tar House", H-2, Connaught Gircus,
ank of India /"~

\Enforcament] Rules, 2002

Matoe is-hereby giventothe pullicin geners! and i partcular io Bormowens) and Guaranbon 5] thad the below described immovatde propertes morgegedicharged tothe Bank of Indis | Seoured Credsor), fhe passassion of which has beentaken by
the Authorised Officer of the Bank of india, will be sold on “As is where is", "As is what is” and "Whatever there 18" on 26.12.2024 from 11.00 AM. to 5.00 P.M. through E-buclion unpdar {he Securitization and Rectnstruction of Financial Assels
and Endprcamant of Secunty InferastAct, 2002 read wilh proviso o Ruls B (8] of the Secunly Intarest Enforcemsant) Rulas, 2002.
Short description of the properties (o be sold are given below: Amount to be recovered (secured debt) and particubars of possession arg also mentloned in the table below,

Middle/Outer Circle, Near PVR Plaza Hall, New Delhi — 110001. Phone No. 011-28844099
Relationship beyond banking Mob.: 8003330960, 8130116661, 3099019086

E-Auction Sale Notice for Sale of immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcament of Security Interest Act, 2002 read with provise to Rule & (6) of the Sacurity Interast

a. Reserve Price Authorised
Sr. Borrower(S)/ Guarantor{s)/ Officer with
No. Mortgagor(s) Name DESCRIPTION OF THE PROPERTY Total Dues | b ;'EHD o Foniis
C. Incremental gl Number
{ | MIS KVS Infotech All that part and parcel of the property consisting of Plot No. M24 B (undivided portion) on | Rs.33.30 lakh | a) Rs. 23,689,000/ Mrs. Mamta
Propristor- Mr.Kavita Jha Mezzanine Floor, situated in the property bearing No. 4637 [PART) known as Kothi No.20, Munish | * uncharged b) Rs, 2,38,900/- Sharma
Gurantor- Mr.Sunil Kumar Jha Plaza, Ansari Road, Darya Ganj, Dalhi- 110002 Property in the name of Mr. Sunil Kumar Jha | interest + other ¢} Rs. 25,000/- Mob :
Branch : Okhla measuring 467 sq, ft. [This Property is in Physical Possession of the Bank) charges . 25, 9621411960
2 | Borrower - 1. Mr. RAJEEV SHARMA | 4/440, Oid No 252, First Floor Out of Khasara No. 506/513/514 & 534 at Gall No. 12 Bhola Nath Nagar | Rs. 22.10 Lakhs | a. Rs. 12,70,000/- Mr. Ranjit Bose
2. Mrs. Shashi Sharma in the area of Village Chandrawali, Shahdara, Delhi-110032 in the Name of Mr. Rajeev Sharma. Area- | *uncharged | u pe 4 27,000/- Mob-
Guarantor - Mr. NAVNEET SINGH 41.80 5¢. Mtrs. interest + other c. Rs. 10.000/- B8406057BE
Branch - Ansari Road (Property under Physical Pessession of the bank) charpes S
3 | Borrower - Mr, RAJEEV SHARMA, 4/440, OId No 252, Second Floor Out of Khasara No. 506/513/514 & 534 (With roof right) at Gali No, 12 | Rs. 24.32 Lakhs | a. Rs, 10,35,000/- Mr. Suman
Guarantor - MrNAVNEET SINGH Bhola Nath Nagar in the area of Village Chandrawali, Shahdara, Delhi-110032 in the Name of Mr. | *uncharged |y pe 4 03 500/ Kumar
Branch —Chandni Chowk Rajeev Sharma. Area-41.80 Sq. Mirs, interest + other Mob-
: : charges c. Rs. 10,000/- 8986561706
{Property under Physical Possession of the bank)
4 | Borrower: Mrs. Kavita Ghal Flat no. H-T11, Tth floor, Tower-H {without reof right) in “0XY Homez" situated at residential housing | Rs.14.47 Lakhs | a) Rs, 28,02,000/- Mr. Arpit Shah
Wia Harish Ghai group complex in village Behta Hazipur, Pargana Loni Tehsil, Dist Ghaziabad, Uttar Pradesh Super | + uncharged b} Rs. 2,80,200/- Mob :
Co-Borrower- Mr, Harish Ghal area B8.26 Sq. Mtr. & Coverad area 62.62 Sq Mir. in the name of Mrs. Kavita Ghai & Harish Ghai interest + other Ba2aT98540

Guarantor- Mr. Amit Chabra {Property under Symbolic Possession of the bank) charges
Branch-New Dethi Gandhinagar

¢) Rs. 10,000/-

¥l
aj
g)
10
)
12)

TERMS AND CONDITIONS
Auchion sale | bidding would baenly through *Caling Elacironic Bidding” process thraugh the wabsibe hitps:Yebkray.infeuction-pstis-login

The intending bidders showd regizder thairnames at portal hbips:febkray injesction-pshbiz-login gsd their Liser 10 and pessword and submit EMD onfine to the Global EMD Walled, whersupon they would be allowsd to participate inonline e-

aucton on tha sad portal.
Ciate and time of Auction: 26,12,2024 from 11:00 AM to 05:00 PM with unlenied Auto-Extensions of 05 Minutes Each.
Proparty can be inspeciad on 23.12-3024 batwaan 1100 A.M. to 04.00 P.M. with pricr Appeintmant from respeclive Auhorizad Officar,

E-Auction would commence on the Resenve Price plus first incremental value ag mentioned sbove. Bidders shallimprove their offers in mulbiples menboned inthe abave fable for alithe properties simiéaneoushy
Tha mtending bedders shoukd deposil EMO Le. 10% of Reserve Price onling in the Giobal EMD Wallet along wilh the required documants | defaits wall before 26.12.2024 on tha eBkray portal Li. hitps:Mebkray.infeauction-psbibidder-

registration for smooth parbcipation in e-auction

Tha highesl ! seccasshd bedder shall depasil 25% of tha amountof purchase marey (including EMD already paid ie. 10% of bad amount) rnenedialaly Gul red laber than the nextwosking day {during banking hours) of cenfimmatian of the sala by

fhe Authonzad Ofcer after acceplance of bed by theAutharized Officer in respectol the sas._ failing whechithe EMD shall be forfeited

The balance T5% af the purchasa money shall be pavabis-on or befora 151h day (durng banking haurs) of confirmation of tha sale by the Authonzed Cfficer arsuch extended pernod as egresd ugon in wiiting by and solaby at the discratian of the
Authonzed Officer, Incase of failure o daposit this batance amound within the prascribed pariod, the amaunt deposited shal be forfeited and the Suthonzed Officer / Bank will ba atliberty bo cancel the auction and conduct frash auchon.

On receipd of the endire sgle consideration, the Authonzed Officer shall isue the Sale Cerfficate and the sale shall be considerad complete thareafter and thal the Bank shall entertain no claims.
For datalled berms and condillons of {he sale, please refer 1o tha ink - hitps:Hebkray.infeauction-psbibidder-registration

This publication is al=o 15 days’ nobee to the above borrowersiquarantors!mortgagors in advancs:

Invcase of discrepancy betwean Engishversion and any other vernatular version of this notice, the Englsh version shall peevall,

Date: 10-12-2024, Place, New Delhi

financialexp.epaprin

Authorised Officer, Bank of India

Description of the Property

DESCRIPTION OF THE PROPERTY

. Date of Demand Notice Converting into Private Limited Company in terms of sl Zonal Office Delhi: Plot No.132-134 Sector 44 Gurgaon{Haryana) India
I'%-: Name ﬂfthE:dcdcfEﬂt’E-urm'HEl & Description of the Immovable property Dote & Posasssion Trﬁhf;ﬁgm“‘f;{;? the Special Resolution passed at the Extra Ordinary GSTIN: UEAMCT51E?G'1EE
: orere Mesling et o1 220 Novemer 2024 18 T+91 (0)0124-4715800 F +81 (0) 0124-4715800 | E : iapmd.del@jkbmail.com W : www jkbank.net
1 | Branch- Civil Lines Rohtak Residential Property in the name of Smt, Pushpa W/o Ram Lakhan 1.3'1]9'2“'25._ Rs. 9,30,377/- plus Any person whgseyinte?est s likey to be affected by
Smt. Pushpa Wio Ram Lakhan(Borrower | Measuring 112 sq yards (Vide Deed No 6181/1 Dated 11.08.2016)| g.92.2024 | fuorther interest at the| |y "o oced ChangelStatus of the Company may ReflJKB/IARB/Dec/2024- _ Dated: 02.12.2024
&Mortgagor) 2. Sh. Ram Lakhan Sie Chote | House on Plot No. 61 Western Part ,Part of Killa No. 21/9 MoujaKhaneli agreed rate from| | gelver or cause to be delivered or send by registered Subject: Notice for Redemption of the property in terms of right vested with
Ekh{ﬂﬁrémr}l:ﬁ fimtinlrﬂtﬁim Dio ll‘!;rrl Near iﬁfﬂ:ﬂﬂﬁ;ﬁ “Eﬂ;; E‘B“;af;?;;ﬂ“ﬁj‘;‘fﬁ:r;"gjliﬂw’igtlm ?j;gimﬁipﬁnsismg ot of o tecon sppated b an fce sang Borrower under Section 13(8) of Securitization and Reconstruction of Financial
an uaran r an coun o, | Rohta - . ! <ol L] i "
6631815005 {under 1B Home Loan) in and | No. 52, North: House of others, South: Galift. Wide chames, to the concered Regional Director (B-2 WING, 2ND Assets an::l Enfurcemerft ufEeFu ptylnt&resthct,!ﬂﬂ!{ SARFAESI Act, 2002")
FLOOR, PT. DEENDAYAL ANTYODAYA BHAWAN, 1. M/s Kiran Udyog Private Limited- Address: 27-B/7, New Rohtak Road, Karol Bagh
Loan Account no. 6300053808 (under Home o
CGO COMPLEX, NEW DELHI-110003) within fourteen : el
Loan Plus) ik Aol Mew Delhithrough its directors (Borrower)
days from the date of publication of this notice with a : : !
2 | Branch- Rohtak Residential Property situated at House no.J74-A-B-11, Quilla] 16-05-2024 |Rs.17,47,730/- pius| |copy to the appicant company at its registered office 2. Mr Arvind Kumar Jain, Rio 27-B/7, New Rohltak Road, Karol Bagh New Delhi -
1. Shri Shivraj Sharma S/o Shri Krishan Lal | Mohalla Rohtak, within M.C. Limits Rohtak, Haryana-124001 having| ™ gg.12-2024 | further intersst at the| |atthe addfessl[ﬁe“tlongd beEWI; fof the annlicant 110005 (Director cum Personal Guarantor)
[Barawst. & Mevigier 5 ?Q“' iy | SOl bl 18 Skt .t s o 34 S1beds Sl 2 i s e Hen e e AP 3. Mr Rajeev Kumar Jain, Rio 27-B/7, New Rohtak Road, Karol Bagh New Delhi -
arma - Shivraj Sharma (Borrower], L1 AT ROUBICATIBE ATR TGN AON BC DIMDW. - EREL Wl SALNISE it E: Ashish Bansal 110005 (Director cum Personal Guarantor
3, Shri Pankaj Kumar Bhambari Slo Bihari | Properly, West Praperly of Dfingra, Norh: House of Sardar Darshan, repayment along with " saotrarT & MeVivek Kesaae Ik RIo7-BIT, Now Rl R Kool BeghNew Dl 110005
Lo oo AT sk Sl = bt 5 Sagar Apariments . fDrireI;[Er Gu{:;n!g;r:c::;l Giare;nmrlj AEI:::- a? 27 E."?EDIeshrganzﬁu Giupvtaeﬁn;d Karol
- 6, Tilak Marg, =t B = '
Date : 09-12-2024, Place : Rohtak Authorised Officer, Indian Bank | | pate . 10th December 2024  New Delhi-110001. Bagh, Central Delhi-110005
5. Mrs Sunita Jain Wle Sh Arvind Jain, R/o 27-8/7, New Rohlak Road, Karol Bagh
é lgﬂﬁl den ﬁ Indian Bank E- Auction Mew Delhi-110005 (Mortgagor cum Personal Guarantor)
7 FCITETATS ALLAHABAD Sale Notice 6. Mrs Monika Jain Wio Sh Vivek Jain, Rio 27-B/7, New Rohiak Road, Karol Bagh
FORM A ' — : . Mew Delhi-110005 (Mortgagor cum Persanal Guarantor
PUBLIC ANNOUNCEMENT sHanon: e Siiversity Soniher oo Eae & Mee R gk Wi Sk Tkt ek TR Mo’ Bk o, i e
(Under Regulation & of the insolvency and Bankrupicy Board of India [Appendix IV-A (See Provison to Rule B(6)] i ; | ] ) | g
(Inseivency Resolution Process for Corporate Persons) Regulations, 2016) Sale Notice for Sale of Immovable Properties New Delhi-110005 (Mortgagor cum Personal Guarantor) .
FOR THE ATTENTION OF THE CREDITORS OF WS MOBONAIR WIRELESS PRIVATE LIMITED E - Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of 8. Legal Heirs of Deceased Mrs Lata Jain W/o Sh Sanjay Kumar Jain Rio 27-B/7,
RELEVANT PARTICULARS Financial Assets and Enforcement of Security Interest Act, 2002 read with provison to Rule 8(E) of the New Rohtak Road, Karol Bagh New Delhi - 110005 (Mortgagor)
1_|Mame of corparate deblor MOBONAIR WIRELESS PRIVATE LIMITED =BCUrty IImtant (Enreamant) Billss, 2007 | i) Ayush Jain(Son), 27-B/7, New Rohtak Road, Karol Bagh New Delhi-110005
2 |Cate of ncorporation of corporgie (02.05,2013 Motica is hersby given o the public in general and in parficular o the Borrowaear(s) and Guarantor|s) that the below describad i . : ;
diebdor immavable propartyiss morgagqedichargaed o the Indian Bank, Secured Croditor, the PhysicallConstructive[Symbalic) "] SEI’I"IHJEIH[SDI'I-:I.E?-BJ'?. New Rohtak Road, Karol Eﬂgi’l New Delhi-110005
3 |Authorty under whech corporate|ROC Delh Fﬁ“ﬁgml of which T?ﬁ been rﬂiﬂ: by the r"-u!;t:lrmm Officer c:}!énﬂt;anf Bank, Secured «t:rh}:-j*t:lLt-:rrf.1 wg: I:H? :ﬁ:ﬂﬂ GE‘I.-la "P;{s Ié’-wh&r-fé As you are aware that the Authorised officer of the Bank had issued a demand notice on
debi ted / tered =", "As iz what is", and “Whatever there 5", on balow mentioned date, for the recovery of dues to the Indian Bank, Secure : S : ;
1 Cimi;:::c:ﬁzii. HI;_E;'_E Ifimil:e-:l U7 4140020 3PTC 261380 Creditar from the following Borrower (s} and Guarantor{s). The Reserve Prica and Eamest Money Deposit (EMD) of the 30.06.2022 under Section 13|:E} _Df the Securitisation Eﬂd. Reconstruction of Finanplal
Liahility Idantification No. of corporate raspective property/ies are furnished bealow, Assels and El'lfﬂl'l::Ell'l'I*E.I"It of Security Interest Act,2002 (hereinafter called the Act), against
debior N B / Reserve price [Fs || Demand Notice secured interest mentioned therein, which has been offered as security by you towards
5 |Addresa of the FEIl;IiEEE"'EIl:I office and |Fat 5-3, C-240, Pandav Ni';l:‘lr. Ea=l Delhi, ame o orrower Dns:rlptlnn of Mnngag ed —Emn (Rs Dato yﬂur}hurrﬂnﬂef's |ﬂ-ﬂﬂ fﬂGitit}'ﬁEE
principal office (if any) of corporete|Delhl, India - 110042 Mortgagor/Guarantor Froperty A,:?ﬁ:ﬂﬁrﬁﬁf? ﬂll'titﬂl'lﬂil‘lg Dues g . * a :
e : ubsequently, the Authorised Officer took possession of the secured assest in the nature
5 [Insclvency Commencement daté in|15.10.2024 [(Copy rocewed 1o IRF o Last Date and Time for submission of EMD amount s : 26.12.2024 upto 4:00 PM of Immovable Property bearing Municipal No's 1586 and 1590-92, Ward no XV,
perty g pa
e e T R PSS 08 B AUGEON 1145403 S SRR 1000 AN t0 0% 00 T Plot/Khasra No 920 measuring 122 sq.yds in Block E, Gali No.31, situated at Naiwala
insolvency resoiuion procees | BorrowerMorigagariGuaranitor- 1, Mis Veshno |Property bearing Nagar Nigam No. 11F/103AKDISA| 43,00,000/- | _03.09.2019 Karol Bagh New Delhi Owned by Mrs. Sunita Jain, Mrs Monika Jain, Mrs. Lata Jain and
cy resalidion p Industrias (Prop. 3hri Sandeep Kumar Singh), |constucted on plot situated on Khasra Mo, 2045, 2045, 4,30,000/~ | 218 61.200/ i ]
8 [Name and regisiration number of the 1P Briesh Kumar Tamber Add.- Nai Abadi, Krishan Deep Colony. Near|2022 in 2024 and 2048 Io 2050, Kishna Deep Colony, oo 18,071,200/ Mrs Rama Jain. on 10.05.2024 under Section 13{4) of Act.
:Emfggu ﬂiﬂu;“;::r'eri | D:;:m; as | IBBVIPA-DOZIP-NODS23/201 72018111503 ﬁ:mr:;u Fl:t:;;ﬂ EE]T;?QEQ }?hza Eﬁiﬁﬁé’dﬁ% Hathras Road, 'l.-'izlnaqn.h Poiya, Tahsll E-'ﬂ'.adp;r. Dg*.m:t- .!-gra. SDID:[; : Bt 07 13 Bad Whereas you have failed to satisfy your /borrower’s liabilities to the Bank even after
. |Intarim res 1 - S ol 3  Digt. Agra; 2. UMMaF | Land Area: 481, tr., in the name of Smi. Saitr [ ] + i r : : : : :
8, |Address and e-mail of the intenm |J-28, Ground Fioor, Jangpura Extengion, New Singh Sfo Late Shri Nemi Chand Verma, 3. Smk. lwig Lﬂ:ar'ﬂm:hana;':?gr:n;n Bﬁ;:;ﬂ; Bs:m'EH?;ﬂ_uhrE;} Fag;ne;;_;:n mm:gg;%fr:?_m FEEE-'mt of notice under Section 13'[2] and 13{4; of the Act. merﬂ_ﬁ}rﬂ, thie Eankm EXercise
resolution professional, as registersd |Delhi - 110014 Sawiri Devi Wio Late Shri Nemchand Verma, Add, | shonts Varma, West: Other's Property, North: Bourdary of its rights granted under the Act and Rules made thereunder, intends to initiate process
P Lo L (Email. officeofbrjshkamberggmall com of both- 63, Avadheshpun. Karmyogl, Kamia Nagar, | o e Faciory, South: Rasta 25 et Wide of sale for recovery of the amount due,
diress and e-mall to be used for|J28, Ground Floor, Jangpura Extension, New Dist, Agra Property 1D; IDIBAS2BVESHNOU ; ' L '
?:?SFDDT J?Egsui:::: i E::::I Eﬂi \iarnall co Bidders are advised to visit the website (hitpsewww.ebkraying of our e auction service provider PSB Alllance Pyt Ltd. o ;EH:IIES';EEQ?;EEEJI EEElTEd Up{::ﬁ to dlSGhEI‘gﬁ. " ﬁ;l! Yﬂghrlmhél!he-?-hamﬂugh% D
= La:: :E:ﬂ flm unm:wnn e e ey ;EELE:M L participate in online bid. For Technical Assistance Please call 8291220220, For Registration status and for EMD stalus 3 43/~ (Rupees I EEn EFDI’IES inety Four S stk y ':_'UE‘EH b
1 ClEIIE.SE"E.EI}f |:5rEdi||:|r;.1 e - = N.ﬂ; — plaasa amail to support.ebkrayiDpsballiance.com.For proparty delails and photograph of the proparty and auction terms and Hundred SE"l"El'It}‘ Four and paisa Forty Mine only) as on 30.11.2024 with interest, costs
1 e A wh.ge-:n;“:rllﬁz:- ) Eirﬂ;hgn:;npI;;;?;éscigzh[:tpsjn'www.ahkray.in and for clarfications related to this portal, please contact PSE Alllance Pwl. Lid, and other d‘barges within 30 days from the date of this notice, failing which, the Bank shall
ff;m;: nfi?ﬂ:ﬁ ot Bidders are advised to use Property D Number mentioned above while searching for the property in the website with https:iiwww.ebkray.in E;Dca&dt;?hmfhm iher?{l;tstagdlng tI;’I Ealart:fthe ;ﬂﬂﬂgﬂg;dsﬂrﬁliﬂ&;?’- b o fhe dats th
13, [Names of Insoivency Professionals |NA Date : 11.12.2024 Place: Agra Authorized Officer YNNG LR DL LR W EeR R e Y TR C DO i PR e R
Flacliin. 55 ek aa - Aithoraad Bank izsues notice of sale as per Act and Rules made thereunder.
Hﬁjfﬂﬂﬁlﬂﬂﬂ mn;f medi'ﬂlr-" iqa class The previous notices i.e Redemption notice dated 01.06.2024 and sale notice dated
1| I NreS amas 830N f1ass - i
14 |(a) Relevan Forms and Link: www.ibbi.gow.infenhomaldownloads o SBI ETATE EAMH DF IHDIA- EED 3”1 JA"— LAHD CDMPLEK, 23.10.2024 slands withdrawn. R
{by Details of aulhorized Mot Applicesla - uinonse icer
Gl Senlad et SOHNA ADDA, GURGAON HARYANA-122001 crssdsenttpnd
Miotice is hereby given that the National Company Law Tribunal has ordesad the commancement
of a corporale insohency resolufion process of the WS MOBONAIR WIRELESS FRIVATE GOLD ORNAMENTS AUCTION NOTICE
LIMITED on 15.10.2024 Copy of e sl arde receve o tedim Resoluon Proessirslon| | Mrs Angurl wio Daya Chand has availed a Gold loan from our S8 Jai land complex branch by pledging goid OFFICE OF THE RECOVERY OFFICER-I
The cedtiors of WS MOBONAIR WIRELESS PRIVATE LIMITED are hereby calleg wpon to| | OMaments and have defaulted in repaying as per schedule. Notices which were send 1o her registered address which DEBTS RECOVERY TRIBUNAL-Il, DELHI
subimil their claims with preal on or bafore 23.12.2024 to the interim resohuticn professionatatthe | | have been refumed undelivered. Inthis circumstances the bank is going to auction the pledged oraments, ST : :
address mentioned aganst entry No. 10, 3 4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
The financial craditors shall submit their ciaims with proof by electronic means only. AR ofher Sr | Date and place of Time of Puri Weight of Gold No. of items
credilors may submit the cleims with proofin persan, by postor by elecironic means., ne.| auction auction {l:al;'?ﬂ urnagments R.C. No. 3/2016 E-AUCTION NOTICE Dated 12-11-2024
Subemission of fakse or misleading proafs ol clam shall atract penallies Sdl . BAHK DF IHDI# v
: r - . - s M/S STAR TRADERS
. Brijesh Kumar Tamber 1 Ei;i:z:‘ g‘csg_laﬁalgéﬁ::,ldd g% F'm o E;ﬁ:;eh?g?;ﬁﬂmgm : bggg:nt As per my order dated 12-11-2024 the under mentioned property will be sold by
Interim Resolution Professianal of . ' el ety P Public E-Auction Sale on 15-01-2025 in the sald Recovery Certificate.
K . m&"ﬁgg?gﬁﬁﬂﬁfs f“?ﬂ?ﬁ“m?f Vijay Sales, Schna Adda 1 tikka The auction sale wil be "online e-auctioning™ through website hitps:iiwww.bankeauction.com
o: 10.12.2028 (1551 Regn. No-IBBUIPA-D02AR-NO0SZ3/2017-2018 11583) Gurgaon 122001 1 nath Date & Time of Auction; 15-01-2025 between 11.00 AM. to 12.00 Noon
ERCEC RNt sk el se st 1ring (With extensions of § minutes duration after 12.00 Noon, if required)

Resarve
Price

Eamest Money
Deposit (EMD)

roof right

Ground floor of mortgaged property bearing Plotno. 8 & 9, Street Rs. 98,75,000/-
Mo.-12. Sant Garh Extn. (East), Tilak Nagar, New Delhi along with {Rs: Ninety Eight Lakh

Seventy Five Thousand Only)

Rs. 9,87,500/-
(Rs. Mine Lakh Eighty Seven
Thausand Five Hundrad Only)

niot be conssderad

of India, M, No, 8112268734,

shall be eligible o padicipate inanline e-auction.

closure of the e-auction sk proceedings

falling which the EMD shall be forfaited

I B Ere,

before next date of hearing,

TERMS & CONDITIONS.

1. Theauclion sale wil be "onling throwgh e-auchon’ through website portal: https:www_bankeauction.com

2. The EMD shall be pald eithes theough Dermand DraftPay Orderin favour of the "Recovery Officer-l, DRT-I, Delhi-Alc R.C. No. 3/2016"
or thraugh NEFT/RTGS to the fallowing account - Bank of India, ARB, Star House, H2, 3rd Floor, Connaught Circus, New Delhi-
110001, RTGS Datail: IFSC Code BKIDD00G102, Earnest Money Deposit Alc No. 610230200000033. The said Demand DraftPay
Order or onginal proot of payment through NEFTIRTGS qua EMD, alongwith self-attested copy of idenfity (voter | cardidaving
license/passpart), which should contain the address for fture communication, and seff-attested copy of PAN card, must reach the Office
of the Recovary Officer-l, DRT-1|, Dalhi tatest by 13.01,2025 bafore 5.00 PM. Tha EMD or original proof of EMD recefved thereafter shall

3. Theenvelops condaining EMD or origénal proof of payment of EMD through NEFTRTGS. along with details of ihe sender; .2 address, e-
mail 10 and mobile number, elo,, showld be super-scribed "RC No, 32016°,

4, Theproperty s beingsold on “AS 15 WHERE 15 AND AS 15 WHAT IS BASIS"™,

5. The bidders are advised to o through tha portal hitps:/iwww.bankeauction.com for detailed terms and condifions for e-suchon sale
befare submitling their bids and Saking part in the e-auction sale proceedings and/or contact Sh. Vipin Sharma. Chief Manager of Bank

6. Prospective bidders are required 1o register themselvas with the portal and obtain login 10 and Password wall in advanca, which is
mandatory for bidding in the above a-auction, from M/s C-1 India Pyt, Ltd., Udyoq Vihar Phase-2, Gulf Petrochem Building, Plot No.
31, Gurgaon-122015 (Haryana), Contact No. 0124-4302020, +31-T080804466, e-mail- supporti@bankeauctions.com Contact
Person: Mr. Vinod Chauhan, Contact No. 9813887531

7. The mierested bidders may avail onfime training on e-auction from Mis C-1 India Pvt. Ltd., Udyog Vihar Phase-2, Gulf Petrochem
Building, Plot No. 301, Gurgaon-122015 (Haryana), Contact No. 0124-4302020, +91-7080804466, e-mail-
supporti@bankeauctions.com Contact Person: Mr. Vinod Chauhan, Contact No. 9813887931,

B, Theprspectve buyer may Inspect the site on 06.01.

8, Only those hidders holding valid user |0 & Password and confirmed payment of EME through demand draftpay order or NEFT/RTGS

2025 and 07.01.2025 from 10.30 AM to 04.00 PM.

10, The int2resied baddars, wha have submitied their beds not below the resarve prce by 13,01.2025, shall be eligible to participate in the e-
auction to be held from 11.00 AM to 12.00 Noon on 15.01.2025. In casa bid is placad in the last 5 minutes of the daosing time of the
action, the chosing tme will automatically get extendad for 5 minutes.

11. The bidders shall improve their offerin mulfiples of Rs. 1,00,000/- (Rupees One Lakh Only) in respect of property.

12. The unsuccesshul bidder shall take the EMD directly from the Office of Recovery Officer-1, DRT-I, Delhi'CH, i.e.. BO, immediately on

13, The Successiul | highes! budder shall have lo prepara and deposit Demand DraftPay Order for 25% of the bid'sale amount favoring
Recovery Officer-|. DRT-1I, Dathi, Afe R.C. No. 312016 within 24 houwrs after close of e-auction and afler adjusting the EMD and
send’deposi the same in the office of ihe Recovery Officer-1, DRT-II, Delhi s0.as-to reach within 24 hours from the clese of e-awction,

14, The successhulmighest bidder shall deposit, through Demand DraftiPay Order favoring Recovery Officer-, DRT-II, Delhi, Alc R.C. No.
312018, the balance T5% of the sale procesds before the Recovery Officar-l, DRT-I, Deshi on or befors 15th day from the date of auction
of the property, exclusiva of such day, orif the 15t day be Sunday or other holiday, than on the first office day after the *5th day alongwith
the poundage fee @2% uplo Bs.1,000and @1 % onthe excess of such gross amount over Bs. 1000Y-in favour of Regisirar, DRT-I Dethi
(In case of deposd of balances amount of 75% through post the same should reach the Recovery Officer as above), In case of defaull of
payment within the prescribed period, the proparty shall be re-sold, after the issue of fresh proclamation of saée. Tha deposit, after
gefraying the expenses of the sale, may, if the undarsigned thinks fit, be foreiled to fhe Government and the defaulling purchases shall
farfeit all claims ko the propery or bo any part of the sum for which it may subsequently be sold

15, The successiulhighast bidder shall be at liberty fo comply with the provisions of Section 194-14 of the Income Tax Act or paying the
appEcabla TDS on the awction amount proposad o be deposited bafora this Farum, In such an event, the successfulhighest bidder must
produce e proofofhaving deposited the said amooend before this Forum whie paving ihe balance sale procesds.

16, Intase of default of payment within the prescribed period, the properties shall be re sokd, after the issue of fresh proctamistion of sale: The
deposit, after dafraying the expenses of the sale, may, If the undersigned thinks fit, be fodeiled 1o the Govermnment and the defaulting
purchasar shall forfait al clasms fo the proparties or 1o any part of the sum forwhich t may subgaquanty ba sold,

17. CHFI/CH Bankis diracted losanve the Sale prociamation on CDs throagh Dasti, speed post, couriar and by affication at the conspicuaus
part of the property and by beat of drem in s vicinity and a copy ofthe same be placed on the nolice board of the Tnbunal,

16, S&e proclamation be also published in'the Mewspapers in Englsh as well &s in vernacularianguage, having adeguaiely wide circeaiion

19, CHFI'CH Bank is directed o confirm (he publication of advertisemant m the Newspapars and ongmnal proods of the publcation be filed
20. The undersigned reservas the ight fo accept any or reect all bids, i not found acceptable or to postponi the auction at any tme without

Bssaming any reason whatsoeverand his decision m tivs regard shad be fingd.
SCHEDULE OF PROPERTY

Description of the Property to be sold

Revenue assessed | Details of any ather

Claims, if any, which have bean

upon the property |encumbrance to which put forward to the property,

: fand any other known particulars
orany part thersof |  propertyisfisble |\ oo o0 it nature and value

Ground floor of mortgaged property bearing Plot
no. § & 9, Street No.-12. Sant Garh Extn. (East),
Tilak Nagar, New Delhi along with roofright

Matl Kmawn Hat Known

Mat Known

auction,

Matter be listed on 17.12.2024 for filing afidavil of service of E-Auction sale notice with proals of service (including track resulls qua
speed post and couner) and dast, oniginal proofs of publication in newspapers and wider publicity Including websile for the purpose of e-

(Uttam Negi)

Recovery Officer, DRT-I, Dethi

o9 ¢ New Delhi
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A Government of India Undertaking

oafiret o $-sftomf Rt bR DO EC i | it it g, siorit fost gao foeiar 8(6)
EDLOE[ ﬁ?ﬁ Canara Bank ~30.12.2024 (Sr. No.1-5) | Alc No. 6976296000001 & 59 90 au%a':: qean fea & u?ﬂ:: forerar 2002)

$ W 3 9t 3ifdo Rare 3w gaar E-Auction Name of
L-!— Rif$%He Syndicate Beneficiary: Canara Bank, [ElCiei ORI T ORI CA PR DA DR A
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FORM A wiH-o
PUBLIC ANNOUNCEMENT Hcsifolcs =™
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India o f2 N R .
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) il ﬁﬁﬂfrllﬂ?’ﬁ 2321@; ag %ﬁmﬁgwq' &g )'C‘L“D” R
FOR THE ATTENTION OF THE CREDITORS OF M/S MOBONAIR WIRELESS PRIVATE LIMITED A 31 Je Fafre 3 o i
RELEVANT PARTICULARS il H £ s @ ® gf_f’
1_|Name of corporate debtor MOBONAIR WIRELESS PRIVATE LIMITED T
Date of incorporation of corporate|02.05.2013 HIeaT 9 ey uigde fafHes

debtor
3 |Authority under which corporate |[ROC Delhi
debtor is incorporated / registered
4 |Corporate Identity No. / Limited|U74140DL2013PTC251380
Liability Identification No. of corporate
debtor

5 |Address of the registered office and |Flat S-3, C-240, Pandav Nagar, East Delhi,
principal office (if any) of corporate|Delhi, India - 110092

debtor
6 |Insolvency commencement date in{15.10.2024
respect of corporate debtor 09.12.2024)
7 |Estimated date of closure of|07.06.2025
insolvency resolution process

received to IRP on

(Copy

1 |[®TaRe 29aR &1 919
2 |&HMOi¥e e & FEA &1|02.05.2013

3 |a8 unteeeor fordds  eiaiid | STl et
Hiae aaar o1 FefEa
Uelierd o mar 2

4 |[®ORe &gk Pl SIaiee |U74140DL2013PTC251380
U= we , Hifta Emer

Name and registration number of the
insolvency professional acting as
interim resolution professional

IP Brijesh Kumar Tamber
IBBI/IPA-002/IP-N00523/2017-2018/11593

Address and e-mail of the interim
resolution professional, as registered
with the Board

J-28, Ground Floor, Jangpura Extension, New
Delhi - 110014
Email: officecfbrijeshktamber@gmail com

10.

Address and e-mail to be used for

J-28, Ground Floor, Jangpura Extension, New

e S

5 |®uike &Gk o Uolldd |dele TH-3, §1-240, Uisd W, gdl e,
STy R g safey ( gfe [Zeef, Yrd - 110092
@1 Bl ) w1 gdr

6 |@®IOiie oadaX o HWad T(15.10.2024 (Uigfeld  09.12.2024 @1
Tepanferara= wrea fafe Sl 1 ure §65)

7 |REafermmas sru= ufssar & |07.06.2025
THTOA &1 sigaEr=a A

8 |SiaieH FHIUT ORIER & =0 H | STSUl goisl SHR araR
HE w3 ae  faareara | BBIIPA-002/IP-N00523/2017-2018/11593
UgER @1 A R gefieRo
Eakezll

9. |sldiR® wHYE ORER &1 Udl|9-28, Had, U UgHeRM, = faeel -

SR g - Oe, 514 3 &S & a0
Usiidd &

110014
< officecfbrijeshktamber@gmail.com

correspondence  with the interim |Delhi- 110014

resolution professional Email- cirp.mwpl@gmail.com
11. |Last date for submission of claims 23.12.2024

12. |Classes of creditors, if any, under|NA

clause (b) of sub-section (6A) of
section 21, ascertained by the interim

resolution professional Ao, ufe F1E ef .
13. |Names of Insolvency Professionals|NA 13 ;‘ggf;ﬁ% 2 mﬁi a—i—gmﬁ A LA
identified to act as Authorised i, quw Al e
Representative of creditors in a class A9rg T F A (A a1 ¥ farg
(Three names for each class) o= =1H )
14. |(a) Relevant Forms and Link: www.ibbi.gov.in/en/home/downloads 14. |(a) UTETEE UOF T GED
(b) Details of authorized Not Applicable (b) Sifia ufarfed &1 www.ibbi.gov.infen/home/downloads
representatives are available at: Tl I © AL

10. |3 FHE™ UG o 91y |ol-28, Ui, SITYRl GaEe g, AS jaeel -
TETER &% ferg S A s | 110014

arell el 3R g - fa £ie- cirp.mwpl@gmail.com

11. |a19 u¥d @4 &l sifaa [ [23.12.2024

12 [GUURT (6T ) & WS ( ol ) & AL ABT

asierta siafy wme= O9ieaw
g Peffea  ssorerarsit &5

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the M/S MOBONAIR WIRELESS PRIVATE
LIMITED on 15.10.2024. Copy of the said order received to Interim Resalution Professional on
10.12.2024.

The creditors of M/S MOBONAIR WIRELESS PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before 23.12.2024 to the interim resolution professional atthe
address mentioned againstentry No, 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall atiract penalties

Sd/-
Brijesh Kumar Tamber

Interim Resolution Professional of

M/S MOBONAIR WIRELESS PRIVATE LIMITED

(IBBI Regn. No- IBBI/IPA-002/IP-N00523/2017-2018/11593)
AFA Valid till 31.12.2024

Date: 10.12.2024
Place: New Delhi
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